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1 
	

heard learned counsel forte petitioner 

sndr. .B.M:Lsra, learned Jr. Stand ng Counsel for 

the. ro.sondents at some length. Thii is an apolication 

under section 19 of the dministratve Triba1s Act, 

4.4 
	

1985 to :uasb the order of transfer passed by the 

competent authority ur or rinexure- 

2. 	During the course of argumeit, we are 

told that the service benefits of the petitioner 

L3/being affected and in addition to the some, the 

petitioner 	has been stationed at ambalpur even 

theugh transferred to or arshan iendra. 

In such circumstances, vie do not fin any merit in 

the opclicaticn jhich stands dismissd. 

Vice Chairrnan 

Pt 
Meib.r (Judl) 


